
1&49 Written Anawera 1 5  DECEMBER 1952 Written .4.N1Det'I 1690 

(b) In what other diseases has thla 
(!ru, proved uaetulT 

(t'). What are ita aources of supply a India and are Gi>v4!niment contem-
11Iatin1 sett1n1 UP a facto!')' tor ftll 
manufacture in India? 

(d) At what cost la It aval1-ble In 
tnl!ia? 

(e) What steoa, It any, Govenunent 
are contemplat11111 to take to reduce lta 
present prfee. so as to make It within 
easy ru�h· of the 1eneral public? 

The Depaty Mlala&er ot ReaJtJa (Shrf
matl Cblldraseld1ar): (a) Yet. 

(b) It has been found useful In the 

il�
e�r:i.!._nt of the followin& Inlet� 

1. Bacillary and coccal urinary 
lnfectlODL 

2. Undulant fever. 
3. Ulcerat.ive colitis. 
4. Bacterial pneumonia. 
5 .  Primary atypical pneumonia. 

6. Lymphogn,nulom·a venereum. 
7 .  Granulomaing11lna!.?. 
8. Typhus. 
9. Whooping Cou1h. 

(c) The drug ls at present whol!y 
imported and is not manufactured ln 
India. Government have approved 
the scheme of a private firm to start 
Its maunfa<"ture in Indfa. 

Cd> The market price of the dru1 
is Rs. 26/- per vial of 12 capsule, con
taining 0.25 gm. each. 

(e) Government are settln1 up a 
Committl'e of Enquiry to examine the 
present stage of development of the 
pharmaceutical Industry In the country. 
This Committee will ao Into the quee
tfon of prf,:oes charged for essential 
drugs like Chlorom:,,ctfn. 

RAILWAY EMl'LOYIIS 

624. 81111 M. L. A&'rawal: (a) Wlll 
the Minister of Raihn1s be pleale(f 
tn •t8tP ,.,hethl'r It. t,, a fact that the 
Oeneraf Manager O.T.R. (now N.E.R.) 
by Notiflr.ation I published In t.he 
O.T R. Si,e<"lal Gazette No. 4 of 1951 
:ctat� Thursday. Novm,ber 8. 19lll 
fov,ted particulars from former em
ployees of the undivided Government 
of India who had exerr'•ed a final 
option for !ll'rvfoe in Pakistan but 
.,,,ere compelled by sub,equent · deve- · 
Jopments f'lther to l<'ave th<'lr oosta In 

Pakistan or l)T'eVented from Joi.nml 
their posta there? 

(b) What was the· purpose of and 
object In lssuin,i tlila noWlcatlon! 

(c) How many per,ona furnisbed 
the particulars demanded? 

(d) Have G°'·ernment collaldered 
the cases of su<:· 1 employees? 

(e) What dl'Cislon have Government 
taken In re1oect of such employees? 

ne Depcd7 Mlalater of aauwa7a 
and �n (Slll't �): <a) 
Yes. The notification In the Railway 
Gazette referred to was onll a re
production of the Government s Presa 
Note dated 29th September, 11151. 

(b) The· Press note was issued to 
eolll'Ct certain factual Information In 
respect of the Central Government 
Servants referred to with a view to 
examining the question of rl'Cognltlon 
of de f11cto reversal of their tlnal op
tions ond the tlnanc!al impllcatlons In
volved. 

(cl About 170 non:Musllms. 
Id) and ( e). Their cases are still 

undP.r ron�ideratlon. iNo decision can 
be taken until an agreement on a r e 
ciprocal ba�I• ' •  reached with the Gov
ernment of Pakistan. 

"GROW MORY. FOOD" SCHEMP.S 

625. Shrl Klrollkar: Will the Mln:ster 
or Food and Arrtculhlre be pleased to 
state: 

(a) whether information about 
fl11ures of actual <'Xt>endlturt' from 
1ranta a.nd loans sanctioned by the 
GovernmPnt of India to the States for 
"Grow More Food" Schemt>s hu been 
received from the States; 

lb) if so. whethP• . Government pro
p0se to lay on the Table of the HoUN 
the figures of expenditure; 

(<') how many Key F•rm Centres 
In Key Vlllare Schem" have been aet 
UD In the MadhvA Pradesh State and 
how mur.h subsidy has been 1tven b:r 
t.he c .. ntra 1 Government to that State 
for this purpoat'; 

�(d) whether Government have un
dertaken f'�rlment In plourhln1 with 
heav, d!sr. plou111S; and 

(e) If the experiment Is suet'estful, 
whethl'r Govl'rnment propose to pur
chase heaV)' ,Use plou1hs for use J;,7 Uie 
a,rlculturfsts? 

TIie Mlaa.r or Fooll ... Alrlnil
b"f' CSllrt ·IUdwal): <•> and (b). Yea. 
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A statement showina the Information 
as far as available is placed on the 
Table of the House. [Ste Appendix 
VU, annexure No. 26.] 

(c) The Madhya Pradesh Govern
ment did not send any Key Villaae 
Scheme for Government of India's ap
proval durln, 1951-52. The Madhya 
Pradesh Government has however a 
Key Village &heme already in opera
t.fon In that State. 

(d) Yes. 
(e) In 1950-51 reclamation aeason 

(January to June. 1951) tests were 
rondurted with heavy disc plourhs and 
d:sc harrows to assess their utility for 
eradiratlon of lean, weeds. The dl�r. 
hrrrows wt're found to be unsuitable 
f"r "ans eradication. As for dl&c 
PlouJ:?hs. Iii,, exoPriments with the 
TownPr Olsr Plou,h were successful. 
It has ftccordln11l:v heen der.irled to pur 
<:hase some Tnwner Disc P'ou,rhs ft>r 
lanrl reclamation work rlone by Cen
tral ·Trftctor Or1anlsatlon. 

Tl-• tests conducted havn establish
� the ut'llty of the oloughs only for 
deeo oloul!hina: in connection with 
land reclamation operatloris. Te.,;ts 
havP. not bP.en rarried out to determine 
th� l'Sefulness of disc plouirhs for culti
vation ourr,oses HPnce the ouestlon 
of ourrhasinr thf'm for aaiculturists. 
Wh'l reouire olou.,hs mainly for cultl· 
vatio� purpos�s. does not yet arise. 

ASSA>.f RAIL LINK 
ll21:. Shrl K. P. Tripathl: Will the 

M•�lstE'• of Ra'lwa:,,s he oleas!!d t.o 
stRfe whether in view of the recurrln,r 
brP•rhes due to ffoods In the Assam 
lln": nf the North EastPrn RaUwa:o-. 
Govp•nmP.nt are 11olna to re-examlnP 
th� al\l?n..,ent with � view to ffndln11 
inoro depE'ndable route? 

Thi! Deputy M'lal��r . of Rallwa:,s 
aad Traa1oort CShrt Ala-a): Gov
ernment do not orooo�e to r-,�xamlne 
the alignment of the Assam Rall Link. 

CROP AND CATTLF. JNSUIHNCF. COMPANIES 
627. Shrl Tslklhr: Will the MlnlRter 

of Food and Amcultore be pleased tn 
1tate: 

(al the step� taken by GovernmeRt 
In 1951-52 to save acrlculturista from 
th� loss or cattle due to rRvaaes caus
ed ll:V E>Pldl'mlcs and the Jou of crops 
due to vaearies of rainfall; and 

(b \ whether there are cro!) and cat
tle Insurance �omPanies In India! 

TIie MlaL .. �r of Food ud AsrlClll-
tare (Shrt KldwaJ): (a) The State 

Governments provide expert veterinary 
assistance in case of epidemic. and t<>
meet the a,rlculturlst's difficulties: . 

from loss of crops and cattle they pro
vide taccatli loans. 

(b) Accordlni to available inform&-· 
tion. there are no crop and cattle in-· 
surance companies In India, but fuller· 
Information is being collected and wilt 
be placed on the Table of the House-· 
when available. 

SMALL IRRIGATION ScHtMtS 
6Z8. Sbrl Sivamartbi Swami: Will 

the Minister of Food and A6rtcuU� 
be pleased to state what amount of 
funds the Hyderabad Government 
have received for small lrrl1at1on 
s�hemes from the Central Government. 
for 11152-53? 

The Mlnlaier of Food aad AcricUl· 
ture (Shrt IUdwal): A srant of Rs. 
23,338 and a loan of Rs. 55,00,000 have· 
so far been sanctioned by the Govern-· ment of India for m:nor irrigation. 
schemes in Hyderab&d State under· 
their Grow More Food Pro,ramme for: 
1952-53. 

RAILWAY CLAIMS 

629. Shrl Bannan: (a) Will the.· 
Minister of RaUwan be pleased to · 
atate the number of claims preferred . 
airainst the present N. W. Railway for 
shortage. losA and damage of ,oods. · 
and consignments b•,oked to stations 
on Sill.gurl-Haldibarl Section In the 
years 1950. 1951 and 11152? 

(b) How many court decrees re-
main to be satisfied UPto September 
1952 and on how many occasions cash· ,:,f the Ja!pai.uri Station has been. 
111.la<'h�,rl In execution <>f ciecrees in the-
years 1950, 1951 and 1952! 

Tbe Deputy Mhlister of BaUwa,
aad Tnasport (Sbrt Alq9an): (a) 

. Presumbly the Member refers to the 
North Eastern Railway and not to, the: 
R.W. Railway. The number of clalins 
preferred against the North Eastern 
Railway for short.ace, loss or damaJe 
to goods booked to stations on the Sill· 
,urt-Haldlbarl 1ection durln1t tile, 
years 1950 and 1951 was 1.325 and! 1,270 respectively and 1.114 upt(t 
October 1952. 

(b) The number of court decrees, 
remaining to be satisfied upto Se'>
tt>mber 1952 wa,s 6 and the number of' 
O('CUlons when !'Uh of Jalpalgurl sta-. 
tlon ,., .. attached In execution of the: 
decrees durin1 the years 1950 and 1951 
was 38 and 80 respectively 11nd 4� 
upto 0<'tober 1952, 

.. 




